TO BE PUBLISHED IN PART IV OF THE DELHI GAZETTE EXTRAORDINARY)

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
FINANCE (REVENUE-1) DEPARTMENT
DELHI SACHIVALAYA, LP, ESTATE, NEW DELHI-110002

NoF H{eyPin(Rev-1y2012-1% Dated:
NOTIFICATION
NoF 36V FindRev.-1)2012-13/ ~In exercise of the powers conferred by sub-

section (3} of section 1 of the Delhi Value Added Tax (Second Amendment) Act, 2012 (Delhi
Act 10 of 2012), the Licutenant Governor of the National Capital Territory of Delhi, hereby.
appoints the 18" June, 2012, as the date on which said Act shall come into force.

NoF.3(6)Fin(Rev.-1 y'zmzwuf.ﬁ%/m

By order and in the name of the
Lt. Governor of the National
Capital Territory of Delhi,
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(B. L. SHARMA)
SPL. SECRETARY (FINANCE)

Copy forwarded for information:-
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The Principal Secretary (GAD), Government of NCT of Dethi with one spare copy for
its publication in Delhi Gazette Pari-IV (extraordinary) in today's date.

The Principal Secretary 10 the Hon'ble Lieutenant Governor. Delhi.

The Principal Secretary to the Chief Minister, Government of NCT of Dethi, Delhi
Sachivalaya. 1.P. Estate, New Delhi.

The Principal Secretary (Finance). Government of NCT of Delhi, Delhi Sachivalaya.
New Dethi

The Commissioner, Value Added Tax, Vyapar Bhawan, |P. Estate, New Delhi.

The Secretary to Finance Minister, Government of NCT of Delhi, Delhi Sachivalaya,
New Delhi

The P.A. to the Leader of Opposition, 29. Delhi Legisiative Assembly, Old
Secretanat, Delhi.

The Additional Secretary (Law), Government of NCT of Delhi, Delhi Sachivalaya,
LP. Estate, New Delhi,

OSD to Chief Secretary, Government of NCT of Delhi, Delhi Sachivalaya, 1P, Estate,
New Delhi.

The Registrar, Delhi Value Added Tax Appellate Tribunal, Vyapar Bhawan,
LP.Estate, New Delhi.

VAT Officer (Policy), Department of Trade & Taxes, Government of NCT of Delhi,
Vyapar Bhawan, New Delhi /

ym File, %}ﬁ.ﬂ

(B. L. SHARMA)
SPL. SECRETARY (FINANCE)




A

| A e

i

2 GOVERNMENT OF NATIONAL: CAPITAL TERRITORY OF DELHI

' (DEPARTMENT OF LAW. JUSTICE & LEGISLATIVE AFFA[RS)
8™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

 Dated the 15 June. 2011

N

No. F.14(6)/L:A-2012/ (ami * Ium/ 62 - 70

GovcmmmtofNC‘quDeih: Ly : ) AT e Aeefr el 01D TILMALL L
-~ 2™ Level, A-Wing, -
Delhi Secretariat, :
Newahi . i

Sub. Guetu Notification of the Delhi V:lue
Act 06 of 2012} ' .

I am dxrected 10 forward hm\mth
Hindi vcrsxons) or publishing in the Delhi Gazette (Pan-IV}-Exm-Ordmary today itself. it is

that last10Gazsttccop:espfmcsammaybescnttoﬂusl_)epartmentassoonas o

received from the press. : _
: ; ' Yours faxthﬁxlly,

No.F. 14{5ym-2012fmw'-fﬁ“‘ / 62 - ?f Datedthe 155 June, 2011

{
enclosures, forWarded for mfonnatlon and momary action to:-

Copy. together with the copy of

1. The Secretary, Govemment of India, Mll istry of Home Affairs, New Delhi-110001 -
" 5 The Joint Secretary & Legislative Counsel, Government of India, Ministry of Law & Justice,
? Legislative Department (Correction Cell), ‘Shastri Bhawan, New Delhi-110001
The Pr. Secretary to Lieutenant Governdr, Delhi, Raj Niwas, Delhi-110054. ,

nister, Go of NCT of Dethi; Delhi Secretariat, New Delhl-

i 1Y
i 4. ThePr: Sewetarytocmefm .

4 110002 V&
The Pr. Secrptary (Fma.noe), Govt. of NCT of Delhi, Delhi Secretariat, New Delhi-1 10002

5.
‘6. The Commissipner (T&T) Govt. of NC{I‘ of Delhi, Vyapar Bhawn, LP, Estate New Dejlhx
- 110002. :

7. The OSD to Chief Secretary. Gowt. of NCT of Delhi, Dethi Sea'etanat, New Deltu-l 10902

8. The Secretary (LA), Delhi ngxslauve Assembly Secretariat, 01d Secretariat, Delhi-110054.

9. The Deputy Secretary (Admn.), Law, J ustice and Legislative Affairs, Govt. of NCT of Delhi

with the request to upload a copy of the'Act on Department’s website.

‘ ~ 10. Guard file i | - .
| o bl

' (Tarun Sahrawat)
Addl. Secretary (Law, Justice & L. A.]
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Added Tax (s_.gpp_&i_apqu@g_ent) Act, 2012 (Delhl o
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Addl. Secmtary (Law. Juatlee & L.A.) L
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§5E i snaciad by the Legisiative"Assembly of tne-National Cepial Tﬁ"“,tw of
p&lhi Inthe Sixty-third year of the Repubﬂcof india'as follows:=, .2 freeit |

4.~ . Short ﬁﬂe. extent-and comrn'ancemépt— (1) This Act may be, cailed the'
' hl Vaiue,Addad Tex (Seeond Amendmant) ct, 2012 F o L R

extands to tha whole of the Naﬂqnal Cap lTerrftory oanlhl
*u‘shau oorne lnto force. on such da‘te gs’ th G_‘.cyamment may. by ﬂotlﬁcatlon
the ofﬂclal Gazette, appu!nL { X

PROVlDED thgt;dafferant dateT may.

ct this Act
n‘kxe aezhﬁvaaua Added Tax Act. znm (Delhl

: fhmandmant af ser‘tlonz -1

o{ zms)*(haralnaﬂer referred tb:as the:principal AcP), In section 2.in-sub

e %gnln ‘Slause (zd), the provlsc&s occurrl’ng afer clause (vll) and before
Vi Ezplan al'%all be omitlad o 1. 33 .

: appolnted for dlfferent prov!stons

Q

B Ty
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f; ’(l) !n sub-sectlon (3)‘ for the word and figures
"(4), (6) and ('10) shalkbe subst:tuted ot i

A

T
e,

- :'.'.r-'(il) after sub-sectlon (9). the following Sha“ be! Se”‘ad namely'- g

L A0), Noththstandlng an'ﬂhlng 001'}‘3'“9’1 10 the oontrary i subfsact\on (1)

=k EF where SN
SRk . -(8) @ dealerhas purchased goods (othar Han- ¢apital goods) for whtch atax

LY A ~" credit arises under sub-section 1) of this section; and,
= f 2.7 (D) the goods or:goods ‘manufactured outlof such goods are to be exporlad
;-4 . from Delhl by way of sale made. under b-section (1) of Section 8 of tha

. ge.gt Sales Tax Acl, 1856,
iiﬁe tax credsl shait be *reduced by the prescnbed percentage

—

_'NattonalCapstanarttotyofDnIhxonthe

-'.";"_i;! Amandmant of sectlon 9 ln tha pﬁnmj;al Apl In section Qma ':i: < _'

o T AnActto{'urlherg:_cnd'h]g Delhi Val ueAddedTaxApt,zsm(.,_ _,J__,,..____-‘

‘-. \-.
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(4) and (6)", the. w::rd"nuﬂg‘mes : £e

3-'- .....°.,'."}..' o



mecenﬁa!Sa!astaxAﬁ. ' or

agiia pmm ,_,hqrs
‘ parbd nder this Act, he s’ﬁau removgf.uoh: scres:aney a

. Commissioner

A SRR

Amendment of s_a&tic-n 10~ In the pri _‘;pa\ Act in sectnor. 10,4
dinstituted, rameiv- ! i

ection (3i. for clausé (c) the tollowing shail be

(© the gooq;a;re exported trom Delhi, =

Hl other than by way of a sale. to @ branah b
mstgnmant aigerrt.. T

retum Mthh the year following the year of sucl :tax paﬂq:_i. _

than was due under this Act. he shall, pay. the tax ed and interest thereon:

PROVIDED FURTHER that for the years 2006-08, 2008-10 and 2010-11, exosp‘l .

for those retums pPer rtajning to any tax period of 2010-11, which were re scheduled
to be furnlshed in the year 20 11-12 the ravqsed retumn shall be requlred to be

'-_'fumishea by 314 Deosmber, 2012."

Amondmant of sactlon 36A. In the B nclpa\ Aot in sectlon 36A, in sub-

szOn {11), after the wo rds "within the prescy ibed period” the words ", and In the .

manner s may be riotified by the. Commis$ pél" ha“ be inserted

. 7.'-5' Amondment of actlon 38.-.In the pnnci pal Act, in sectlon 38, in sub— .
 sdction (7), for clauspgc) the following clausesishall be substituted, nameiis. .

'(c) fumish returns | Gnifer section 26 and s qh 2;!-, or : Ty S £
CAd) furnieh the dec!aratson oF oerhﬁcate fortns a8 required under C& jes ,

TaxAct1956 T A
i .

o 'tt\a;f;e\»iéji_sterfa'd‘c__le'aler toa -
him ‘f?r a tax""""""r'_"’
fuml sh 2. ravised .

 PROVIDED that i, s 8 result of the discrepancy, he person has paid less tax N

6 Ams'hdmant of sectlon 49.- In th';a?."principal Act, for sedtioh 49 the

following shall be subst:tuted namaly.

"49 if, in raspect of any pamcular year, the gross tumover of @ dealer exceeds
sixty lakh rupees Of such other amount as may be prescribed, then, such dealer
shall submit a repnrt in such manner. form; arid penod as. may be notified by the




»

-
s
;’f’

g

i

. in sub-seclion (2. in clause (). atler the Proviso, the following «proviso

ot shgllbeﬂddad namely:- -

@) —ecubsection (5)

«PROVIDED FURTHER that such numerich] series may. be granted by:the .
TR e L S TR RO uo”date asmaymm;mejrt]yhhj[‘“h;‘ :-'-‘“:i"--:;i_r:""“n!i!‘:&;‘;JE}'\.' 3

- *PROVI®) that a dedler may maintain sep

A 4 . T

e w bk K

i

(a}lnclwa (d), the following provisos shall @T;aédled, namely:- - _
- rate numerical series, with distinet

codles, =i 3r as prefix or s for each pla

has mo:.:.;3an.one plack
{pzracm than of ﬁproduot-er:both;: : A

PROVID::: FURTHER that such numeri

" () in e (e). for'ﬂa'e wor;ls'f'éemiceé-prlzf:vﬁed-,' inclusive of ‘amount of ax

- charged ' reon”, the words “services provided. and the amounit of tax charged = 7
; mreon'lr-.?..:ated separately” shall be substituted. 4 Ty B

oo iy

o Av - dment of section 86 In the phincipal Act, in section 66, in sub-

. seétion (-, i1 clause, (a), for the word “Additional”, the word “Special” shall be

.| begubstit" - .

44 - An-. -ment of section 70:- In the pri {cipal Act, In section 70;

(Iin sub-:- “'on (2), for the words “using the orm", the words “using the T8fm, i
such mar..-* - 1s may,be notified by. him”. shallbe substituted; ;
(i) in sub-: - -ion (5), for the words *five hund 0", the words "ten thousand” shall

i

" .42t Am.-":ment éf:section 73.- In the pr ncipal Act, In section 73, after sub
 seation (8] :: : following shall be inserted, namely:- " ' o

Governme : may, by e notification in the official Gazette, constitute benches
comprising - une or more members, subject!to such conditions and regulations

asay be -+~ down inthe nofification.™. 1,
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Amendment of section 50.- In the prizcipal Act, in SOt B0 o~ e a7
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o of business, In case the dealer vt
i business.In Defnt or for each product in case he, . - ..,

! : “serles may be granted by the - |-
Commist.~..er, in suchimanner and from such)date as may be notified by him:”, -

*(8) Notw “anding anything contained: toiﬁé confrary in this' section, -_th'_é” _ ,;:‘
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